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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL

: HYDﬁRABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION_NO.863/97

T R ol YTy g DAY G

DATE__CF__ORDER__:__15-10-1997,

Between =

- V.S8atyanandam
e+ Applicant
And

1, The Chief Postmaster General,
AF Circle, Hyderzbad,

2. The Superintendent of Post Offices,
Khammam Divigion, Khammam,

3. Covt. of India, rep. by its'

Secretary, Postal Department,
New Delhi,

«++ Respendents

Ceunsel for the Applicant ¢  Shri K.Vinay Kumar

lounqel for the Respendents : Shri Kota Bhaskar Rac, Addl.CGSC
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_ng_

E HCN*BLE SHRI R.RANGARAJAN : MEMBER (A)

(Order per Hen'ble Shri R.Rangarajan, Member (A) ).
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- It is alse seen frcm page-7 of the CA that Respendent No.2 had
| ferwarded the representatien to the Postmaster General, Vijaywada

Regien by his letter Nc.B2-24/Relax,/Rectt,/96 dt.8-4-96, It

(Crder per Hen'tle Shri R.Rangarajan, Member (a) ).

Nene fer the applicant, Sri Keta Bhaskar Rae®, ceuncel

for the respondents.

2. The applicant in this OA is the 3rd sen ef one Late

V.Laxminarayanar, whe was working as Pestman at Khammam Head

Post Uffice and died on 9-5-92 leaving behind him the dependents i

viz., the 3rd scn and his wife, It is stated in the applicatien

|
that the deceagsed had three sons and £irst twoe scns are net suppqd

ing the family. Hence the present applicaticn is filed praving
fer s direction te the respondents te appeint the applicant herein

on ccmpassienate ground basis in a pcst fer which he is eligible,

3. Theugh the applicant submits that he is representing fer lobé

time and that has not bcen censidered by Respendent Nes.l and 2,

he has nct given any details in regard to his rejectien ef his

applic tion, I find from the page-6 of the OA that applicant's i:

mother submitted a representation addressed te Respondent Ne,l.

appears that this correspondence is also net dealt with se far.

In view of what is stated above, the fcllewing directicn is i

given t-

Respendent Ne.l should dispose ef the repree- ‘
centatien of the applicant's mether, referred

te above expedetiously in accerdance with the ‘

law and the applicsnt sheuld be suitably in-

forméd. &»’,“
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y PA. 863/97
1. The Chief Postmasjer General, A,P. Cirdle, Hyderabad.
2. The Superintendent of Post Officas, Khammam Division,
iKhammam,
3. The Secretary, Postal Department, New Delhi.
4, One copy to Mr, K. Vimay Kumer, Advocate, CAT., Hyd.
5. One copy to Mr. K.Bhaskar Rag, Addl.CGSC., CAT., Hyd.
6. One copy to D.R.(A), CAT., Hyd.
7. One duplicate copy. .
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Admitted and Interim Directions
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TYRZD BY CHECKED BY

COMDYRZD BY APPROVED 8V
If THE ZINTRL ADMINISTRATIVE TRIBUNAL

HYDZRA 34D

A

THO HOHTBLE SHRI RL.RANGRRAJAN ¢ M(A)

3 A9 R
THE Hufﬁﬂ;kﬁiﬁ} B:: mJQﬁ%@\yAH
- M (3) f

dated: . ]S)[ lo{‘*}i} - H‘**’*"’

ORDER/ JLDGME NT \

MA/RGA/CLA WND,

in

2.7 .N..Ga_ 88 \Cj}
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Oisposaed of with Directions
Dishissed .
Dismiszaed as withdrawn

Dismi\ssed far Default
Orderkd/Rejected
No order &@s to costs, p
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